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1. 

Report in the matter of O.A. No. 563/2023; �MLA apprised of losses due to illegal 

mining in Doon assembly segment" appearing in Dainik Tribune Dated 08.09.2023. 

Background: 

It is submitted that the present case was registered by the Hon'ble NGT Suo Moto on the 

basis of news item published in Dainik Tribune' alleging illegal mining in Doon 

Assembly segment. 

The matter was listed on 25-9-2023 wherein Hon'ble Tribunal had constituted a Joint 

Committee and passed the following directions: 
....... Hence, at this stage, we deem it proper to constitute a joint committee 

comprising of the Member Secretary, Uttarakhand Pollution Control Board; Secretary, 

Central Pollution Control Board; and District Magistrate, Dehradun. 

6. The District Magistrate, District Dehradun will act as a nodal agency. 

7. The Committee will visit the site and submit an action take report relating to violation 

of environmental laws as also the remedial measures. 

8. The Committee is directed to submit the action taken report within a period of 8 weeks 

by e-mail at judicial-ngt@gov. in preferably in the form of searchable PDF/ OCR Support 

PDF and not in the form of Image PDF. 

That thereafter vide order dated 14-12-2023 Hon'ble Tribunal modified the Joint 

Committee and passed the following directions : 

"...3. In view of the above, information provided by the District Magistrate, 

Dehradun, the order dated 25. 09.2023 is partially modified and the Joint Committee is 

reconstituted with Member Secretary, Himachal Pradesh; Secretary, Central Pollution 

Control Board and District Magistrate concerned with Doon Assembly Segnent, 

Uttarakhand. 

4. The District Magistrate, Solan will act as a nodal agency. 

5. The Committee will visit the site and submit an action take report relating to violation 

of environmental laws as also the remedial measures. 
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3. 

4 

6. The Committee is directed to submit the action taken report within a period of & weeks 

by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support 
PDF and not in the form of Image PDF..". 

That the Action Taken Report was filed by Joint Committee on the 14.02.2024 

considering which Hon'ble Tribunal disposed off the matter vide order 26-4-2024 with 

following directions: 

.6. Hence, we direct Member Secretary, Himachal Pradesh Pollution 
Control Board to take into account the report of the Joint Committee and initiate 

action for imposition of EC against the persons found responsible for illegal 
mining ad submit action taken report before the Registrar General of the 
Tribunal within three months. ... 

9. Original application is accordingly disposed of..". 

In compliance to Hon'ble NGT's order dated 26.04.2024 it is submitted that in the State 
of HP for recovery of environmental compensation on account of damage caused to the 

environment and ecology due to illegal mining a Notification No. STE-E(5)-2/2021 dated 
18.08.2022 has been issued by the D�partment of Environment Science & technology 

vide (Copy annexed as Annexure-I) in view of Hon'ble NGT order dated 23.02.2021 
passed in OA No.360/2015-NGT titled as National Green Tribunal Bar Association Vs 

Virender Singh. As per said notification a committee under Sub-Divisional Magistrate 

assisted by various departnments including HPSPCB shall assess the compensation 

amount and the recovered amount shall be deposited with the Director Environment, S&T 

Govt. of HP which shall be utilized for restoration of environment damaged due to illegal 
mining activities. Accordingly the Environment Compensation of amounting to Rs. 

79,00,000/- (Rupees Seventy Nine Lakhs) has been imposed by the Sub-Divisional 

Magistrate Nalagarh on the defaulters which were found engaged in carrying out illegal 

mining activity. The detail of Environmental Compensation is annexed as Annexure-II. 
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5. That the report of the Board is hereby submitted for kind perusal and consideration of the 
Hon'ble Tribunal which may kindly be taken please. 

Chief Environpental Engineer 
HPSPCB, Baddi 
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Sr. No. 

2 

3 

4 

6 

8 

10 

11 

12 

13 

14 

15 

16 

17 

18 

19 

Annexure-A 

Environmental Compensation imposed as per challan list of SHO Manpura 

Name of Offender 

Sh. Avtar S/o Slh, Prakash Chand r/o Handa 

Khundi 

Sh. Harbans S/o Sh. Gurbaksh r/o Khol Beli, 

P.0. Manpura, Tehsil Baddi, District Solan 

(H.P.) 

Sh. Avtar Singh S/o Sh. Prakash Chand r/o 

Handa Khundi, P.0. Manpura, Tehsil Baddi 

Mohd. Yakub S/o Sh. Roshandeen r/o Beli 

Khol, P.0. Manpura, Tehsil Baddi 

Sh. Ram Gopal S/o Sh. Parkash Chand r/o 

Handa Khundi, P.0. Manpura, Tehsil Baddi 

Sh. Ram Nath S/o Sh. Ratti Ram r/o Handa 

Khundi, P.O. Manpura, Tehsil Baddi 

Krishan Lal S/o Sh. Telu Ram r/o Handa 

Khundi, P.0. Manpura, Tehsil Baddi 
Sh. Avtar S/o Sh. Prakash Chand r/o Handa 

Khundi, P.O. Manpura, Tehsil Baddi. 
Sh. Raj Kumar S/o Sh. Sajoo Ram r/o Beli 

Khol, P.0. Manpura, Tehsil Baddi 

Sh. Raju S/o Sh. Najeer Mohd. r/o 
Kasambowal, P.O. Manpura, Tehsil Baddi 
Sh. Bir Chand S/o Sh. Prema r/o Beli Khol, 

P.O. Manpura, Tehsil Baddi 
Sh. Radha Krishan S/o Sh. Paas Ram r/o Handa 

Khundi, P.O. Manpura, Tehsil Baddi 
Sh. Manjit Singh S/o Sh. Narayan Dass r/o 

Handa Khundi, P.0. Manpura, Tehsil Baddi 
Sh. Dinesh Kumar S/o Sh. Krishan Kumar r/o 
Sambhowal Gujjran, P.O. Manpura, Tehsil 

Baddi 

Sh. Jaktar Slo Sh. Dev Raj r/o Chhota Makruna, 
Tehsil Chamkaur Sahib (PB) 

M/s Balbir Sons C/o Krishan Kumar r/o 
Jodhpur P.0. Chikan, Tehsil Kalka 

Sh. Manjit Singh Slo Sh. Narayan Dass r/o 
Handa Khundi, P.0. Manpura, Tehsil Baddi 

Sh. Jaktar S/o Sh. Dev Raj r/o Chhota Makruna, 
Tehsil Chamkaur Sahib (PB) 

Sh. Jmaldeen S/o Sh. Rakhu Ram r/o Handa 
Khundi, P.O. Manpura, Tehsil Baddi 

Total 

Environmental 
Compensation imposed 

400000 

200000 

400000 

200000 

200000 

200000 

200000 

400000 

200000 

200000 

200000 

200000 

200000 

200000 

200000 

400000 

200000 

200000 

200000 

4600000 
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Sr. No. 

4 

5 

6 

Environnmental Compensation imposed as per challan list of Mining Officer, Solan 

10 

Name & Address of vehicle Owner 

Sh, Avtar S/o Sh. Prakash Chand, rlo village 
Handa Kundi, P.O. Manpura, Tehsil Baddi, 

Distt. Solan (HP) 
Sh. Raj Kumar S/o Sh. Jathu Ram, r/o village 

|Malpur, P.O. Bhud, Tehsil Baddi, District Solan 
(H.P.) 

Sh. Jagtar S/o Sh. Devraj, rlo Handa Khundi, 

P.0. Manpura, Telhsil Baddi, District Solan 
(H.P.). 

Sh. Geeta Ram S/o Sh. Ram Asra, r/o Handa 
Khundi, P.0. Manpura, Tehsil Baddi, District 

Solan (H.P.) 
Sh. Avtar S/o Sh. Prakash Chand r/o Handa 

Khundi, P.O. Manpura, Tehsil Baddi, District 
Solan (HP.) 

Sh. Chaman Lal S/o Sh. Sucha Ram r/o Handa 
Khundi, P.O. Manpura, Tehsil Baddi, District 

Solan (HP.) 
Sh. Avtar S/o Sh. Dhuna Ram r/o Paploha, P.0. 

& Tehsil Kalka, District Panchkula (HR) 
Sh. Labh Singh S/o Sh. Laja Ram r/o Handa 
Khundi, P.O. Manpura, Tehsil Baddi, District 

Solan (H.P.) 
Sh. Jagtar S/o Sh. Devraj rlo Handa Khundi, 
P.0. Manpura, Tehsil Baddi, District Solan 

(H.P.) 
Sh. Mustak Mohammad S/o Sh. Rakha Ram, 

r/o Handa Khundi, P.0. Manpura, Tehsil Baddi, 
District Solan (H.P.) 

Total EC 

Grand Total 

Environmental 

Compensation imposed 

400000 

400000 

400000 

400000 

400000 

200000 

400000 

200000 

200000 

300000 

3300000 

79,00,000/ 
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